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JUDGEMENT
(DELIVERED BY HON'BLE SHRI J.P. SHARMA, MEMBER (3)
The applicant assgils the orders dt. 7.4,.1392 and
1.7.1592. By the order dt. 7.4.1792, the applicant
was given purely temporary appointnent as Stenographer
Grade 'D' in the pay scals of f&,1200-2040 on‘thc condition
that the appéintment is liable to be terminated at any
time without assigning any reasaon. By the order
dt. 1.7.1992, his services were terminated with effect
from the dats of expiry of one month from the date on
which the notics is served on him, By the same order
he was given appointment on ad hoc basis as L.D.C. in

the pay scale of fs, 350-1500, This appointment was also
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subject to the following conditions ]

i) Production of Certificats of fitness from the
competeant medical authority, arrangements for which
will be made by this Ministry, after joining duty.
ii) Submission of a declaration in the event of hawving
more than one wife living, the appointment will be
subject to his being exemptz=d from the anforcement
of tha requirement in this behalf.

iii) Taking of an oath of allagiances/faithfulness to the
Constitution of India (or making a sobemn affirmation
to that effect) in the prescribed form.

iv) Discharge certificate in the prescribed form of
previous employment, if any.

Earlier the applicant filed 0.A. No.166/87 whid was

disposed of on 5.7.1991 by the following order 3=

"In the result, we find that the application has
merit and quash and set aside impugned orders
datsd 22.12.1986 and 13.8,1386. The applicant be taken
back in the post from which he was terminated. The
respondents will be at liberty to issue fresh orders

of termination giving a notice to the applicant of the
ground for such an ardere.

There shall be no orders as to cost."

2. The applicant has claimed the relief of amending the

impugned orders so as to allow him to be in continuous

service as L.0.C. eper since 7.1,1380 to 6.4.1986 and
Steno Grade 'D' sver since 7.4.1386 and not to give effect
to the tarminaiion'of applicant's sarvices as L.D.C./Steno
Grade 'D' as contsmplated in Annexurss 1 and 2. This

application was filed on 14.7.1992.

3. We have heard the learned counssl for the applicant

at the admission stage. The present application is hit by

Section 20 of the Administrative Tribunmals Act, 1985
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as the invocation of the jurisdiction of the Adninistrétivo
Tribunal is barred unless departmental remedies are exhausted.
The contention of the learned counsel that in vieu of the
judgement dt. 5.7.1991 in O.A. No.166/87, he is not
required to 2xhaust the departmental romedies, is not
acceptabls. If the case of the applicant is covered by
that judgement, he is free to enforce the same .

: On A7) Jo
The Full Bench decision, CAT Hyd-rgbadiuparmashuar Rao case

dicided an 124 0
chearly bars the maintainability of such an application.

There is no urgancy. The application is dismissed at the
admission stagas itself.
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